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IN THI' SUPREME COURT OF INDIA
CIVIT APPELLATE JURISDICTION

f.A. No. of 2OL9
IN

CIVIL.APPEAL NO. 13301 OF 2015
IN THE MATTIDR OF:

Subrata Bhatta.charya ...Appe11ant(s)

Vs.

Securities and .Exchange Board

of India & Ors ..Respondent(s)

AND IN THE MATTER OF:

M/s Meera CleaLnfuels Limited
through its Director
Ms. Prachi Prai<ash Dhole ....Applicant

APPLICATION ON, BEHALF OF M/S MEE

CLEANFUELS LIMITED FOR DIRECTIONS T
ACCEPT THE rrID/ pROposAL oF THE APPLTCAN

COMPANY SUBMITTED BEFORE JUSTICE (RETD.

R.M. LODHA'S COMMITTEE PURSUANT TO ORDE

DATED 3O.O7.2OL9 OF THIS HON'BLE COURT

REVISED PUBLIC NOTICE DATED 23.O8.2OL

PUBLISHED ON THE WEBSITE OF SEB

($ww. eucTlo NPACL. coM)

TO.

THE I{ON'BLE CHIEF JUSTICE OF INDI
AND ]:IIS COMPANION JUDGES OF TH

HON'EiLE SUPREME COURT OF INDIA

THE HUMBLtr PETITION

PETITIONER ABOVE NAMtrD

OF THE



MOST RESPECTFULLY SHOWETH AS UNDER:

1 . That present is the Application on beh alf of M /

Meera Cleanfuels Limited for directions to acce

the bid lproposal of the Applicant compan

subrnitted before Justice (Retd.) R.M, Lodha'

Committee pursuant to order dated 30.07.201

passed by t.his Hon'ble Court and revised publi

notice datecl 23.O8.2O 19 published on the websit

of SEBI i. e. u)ww. auct_ionpagl_cam. That th

Applicant Company i.e. M/s Meera Cleanfuels Ltd

(referred her,:inafter as 'MCLIApplicant Company') i

a public limited company incorporated unde

Companies Act 1956, on 09.08.2012 having i

registered office at 2A/35, B.D.D., S.S. Wagh Road

Naigaon, Derdar (E), Mumbai- 4OOOI4. That th

Applicant Company has authorized Ms. Prach

Prakash Dhole, Director, by board resolutio

dated 24.5.2:,OI9, to sign and represent Applican

Company before this Hon'ble Court in the present

matter.

2. That the ltpplicant Company is a dedicated

organlzation involved in developing and producing



3.

renewable energr exploration with an object to secu

the future sustainability of India. The Applic

Company has invested a 1ot of time and financi

resources 1n order to develop cutting edge technol

to produce renewable enerS/ to ensure cle

environmenl. and empowerment of masses with

vision to cre,ate fuei independence for India by 2030.

That the Applicant Company is in process

producing 'Clean drop in fuels' such as recyclab
o

Bio-CNG ant1 recyclable piped or bottled natural ga

That the renewable eners/ is being developed

produced out of sustainable Bio fuels from non fr

feed stocks like Biomass, Jetropha, Alg:ie and was

That the Applicant Company works on 'triple botto

line projects which is a unique technique develop t

create a sustainable environment with inbuil

economic, sc'cial and environmental benefits.

That the Applicant Company diversified into Bio-fu

estate project which includes Bio-refinery, Bio-fu

estate, Ghu.b Gram Panchayat Unit, Bio- Fu

Farming etr:. That Bio-fuei estate project ha

employed upto 13,400 individua-ls in various distric

of the countrv.

5. Since year 2012 the Applicant Company has achiev

sustainable development and is in process

4.



expanding its Bio-fuel estate project in each distri

of the country. The Applicant Company h

developed a business expansion target to reach 40

districts in India by 2023-24. That the Applic

Company has also developed a PAN India network

Bio-fuel stertup companies with the object

developing a platform to implement projects in joi

venture with passionate entrepreneurs of suc

startup companies. Till April 2019, 146 startu

companies are registered with MCL and the Appli

Company has a target of registering 10,000 suc

startup companies by March 2Q24. The Bio-fuel

startup project and Bio-fuel estate project is

homogenous initiative by the Applicant Company i

order to ensure ener$/ independence for India an

simultaneouslv create emplovment for more th

Eighty lakhs people.

6. That the Applicant

achieving minimum

Company is dedicated toward

of 3ooh of market share i

renewable oil and gas industry in India. Tha

Applicant Company in order to

abovementioned expansion targets is in

resources in districts all over India.

achieve it

need of lan

7 . That the Applicant Company in all earnestnes

and serious:ness has been desirous of purchasin



the entire attached properties/ documents o

PACL Limited listed for auction by the Committe

of Justice Lodha I SEBI I CBI on 'as is where i

basis'. That the Applicant Company bonafidel

shall utilize the attached properties / document

upon purchase, through this Court to evolve

o

green economy and put the world on a road t

prosperity in a more sustainabie way.

8. Therefore, the Appiicant Company filed

Intervention Application before this Hon'bie Cour

in the afore captioned Appeal seeking to interven

in the instant matter and the same was dispose

off by this Hon'ble Court vide Order date

30.07 .2OI9 with directions to the Committee t

receive any further offers and to explore the

after duly publishing a further notice on th

website. Further, the interveners were grante

liberty to submit their Expressions of Interest t

the Justice Lodha Committee for evaluation'

That pursuant to the order dated 3 0 . 0 7 .2019 ,

revised public notice dated 23.O8.2O 19 wa

published on the website of SEBI i. e

u)wu) . auctionp acl. com. That the Applican

Company in accordance to the terms an

condition of the revised public notice submitted

9.



bid lproposal I expression of interest date

I2.OB .2O 19 of Rs .26 ,222 .43 crores for purchas

of 11611 properties / documents/ MR. No. befor

the Justice Lodha Committee. That the Appiican

Company submitted its affidavit-cum-undertakin

along with its proposal/ bid /expression of interes

undertaking to remain bound to make the timel

payments undertaken by it within the time spa

not exceeding 33 months and to be bound t

make further payments up till the last investor i

the matter of PACL Limited is satisfied.

10. That the Applicant company along with the bid

proposal/ Expression of Interest also voluntaril

undertook to furnish performance guarantee o

Rs. 25O crores to SEBI upon acceptance of th

bid.

1 1. That Justice (Retired) Lodha Committee filed th

report on 22.11.2019 along with observations o

each bid / proposal/ Expression of Interes

received p.rt.lru.ht to order dated 30.07.2OI

passed by this Hon'ble Court and revised publi

notice dated 23 .O8 .2019 .

12.That the proposal of the Applicant was among th

12 proposal which met the mrnimum offer size o



13.

Rs. 1 000 crores and was considered for furthe

consideration by the Hon'ble Lodha committee.

It is humbly submitted that Justice (Retired

Lodha Committee made the following arbitrar

and unsubstantiated comments without du

verification against the Applicant Company's bid

proposal in the said Report.

"Although, Meera ha.s submitted EOI for mos

number of properties and the rate offered a.r

LN

in

also higher than the circle rate (submitted b

Meera)

are not

most cases, the financials of Meer

consonance with the offer made. I

maA also be noted tha"t while the" offer is fo

29,874 MR nos., actttal details haue bee
"l'

prouided onlA in respect of 1 1 61 1 MR nos

Further, 59 MR nos. out of 11611 MR nos.

not part of the database of propertie

(www.auctionpaclcom) in respect of which EO

was sought bg the Committee and an additiona

653 MR nos. are part of properties wher

objections by third parties haue been receiue

and therefore not auailable for sale, Further, tLt

tirne period mentioned by Meera ls a/so sprea

ouer 3 gears. Hence, the proposal of Meera doe

not deserue to be considered further fo



1l

I

ad
I

participation in sale of properties of PACL Ltd.tl

I

as notified uide Public Notice dated
I

23.08.2019."

14. That the Committee has rejected the proposal of th$

Applicant on the following grounds' 
I

a) That the financials of the Applicant Companlil
I

are not in consonance with the propose{

I

price.

b) That while the offer is for 29,874 MR nos., actuat
L

details have been provided only in respect of 1i6111

MR nos.

c) That 59 MR nos. out of 11611 MR nos. are not parf,

I

of the database of properties in respect of whic$

EOI was sought by the Committee and 
"4

. 
additional 653 MR nos. are part of properties wherd

I

objections b5' third parties have been received an{

therefore not avaiiable for sale'

d) That the time period mentioned by the nppU.an{
L

Company is spread over 3 years. 
I

15. That the decision of the Committee rejecting the proposaf

of the Applicant Company is arbitrary and vioiative oi atl]

principles of natural justice for the following reasons:

a) Because the Applicant has entered into 
"til

agreement for long term loan debt of n"f
" 50,OOO crores and the d.isbursement is i4

progress. That the Applicant company ha$

always expressed its readiness and willingnes$

to comply with the payment scheclule 
"d

I



1t

Iq
I

I

furnished in, the bid proposal, upon directe{
Iby this Hon'ble Court and being declare{

highest bidder (L 1). That the Applicanfi

Company has already ensured fundin$

arrangements for purchase of the properti." o[
PACL and can furnish confidential docurnentd

to confirm the authenticity of arrangement mJ
source of the funds to honour the O"rn .r{
schedule for the bid amount offered by ,nq

Applicant, upon the directions of this Hon'bld
Court. But the Hon'ble Justice (Rtd.) t odirJ
committee without giving show cause orf

carrying out verification through SEBI,I
I

presumed incapability of the Applicant and
passed a stigmatic remark upon its financial
position by stating that the proposat of ,hd

Applicant does not deserve to be'considered.l

That the Applicant Company has addressedl

several E-mails to the Committee confirmingl
its financial stability and also undertook,ol
provide a performance guarantee of Rs.250l

crores but, the same received no response

from the Committee nor the Applicant
Company was ever called to give anl

explanation with regard to the same.

Because the Committee erred in observing that
the Applicant Company has given details of
only 1 16 1 1 properties out of total 29 ,874
properties, despite of the Applicant furnlshingl
the maximum details for documents/ MR nos.

If the Committee takes such v ^ Ilew ror 
I

I

b)



consid.eration of the bids/proposals than non

of the bids/proposals coulcl be accepted.

c) Because the reasoning of the Committee, 'uvi

regard to the properties (59) not included i
the list of properties for auction and th
properties (653) having third party objections
for rejection of the proposal of the Applican
Company is not viable as same could hav
been resolved out by a discussion with the
Applicant Company but, the Hon'ble
Committee failed to do so.

d) Because the' Hon'ble Committee failed
consider that the Applicant Company is t

only company willing to give a performance
guarantee of Rs. 250 Crores.' That th'e

Applicant Company is ready to furnish a
security deposit of Rs . 250 Crores ..within 15

days from the date of acceptance of the bid of
the Applicant. The Applicant Company further
under takes that if it fails to perform as per
schedule undertaken by it then the Hon'ble
Committee would be at liberty to forfeit the
said security deposit.

e) Because the Hon'ble Committee failed to
consider that the Applicant Company is not
desirous of coilecting any commission on the
purchase of properties and thereby would save

a major part of the investors' money.

to

he



f)

tl

Because the Hon'ble Committee failed t
consider that the Applicant Company is willin
to take up all the liabilities and assets of pAC

Ltd. and to be bound to make furthe
pavments r-rp till the last investor in the matte
of PACL Limited is satisfied.

g) Because the Hon'ble Committee rejected th
proposal of the Applicant Company even afte
noting that the offered price of the Applican
Company for purchase of the properties i
about 7 4.58o/o more than the circle rate of th
properties.

16. That the Applicant Company is thus, seekin
directions from this Hon'ble Court to SEBI t
accept the bid of the Applicant Company an

consider the same in light of the prope

verification and representation of the Applican
company in respect of its financial credibiiitv and
other grounds as mentioned above.

17 . T}:,at the present application is bonafide and is
filed in the interest of justice.

PRAYER

It is most respectfully prayed that this Hon'ble
Court may be pleased to:

a) Pass an order f direction accepting the bid /
proposal/ Expression of Interest of M/s Meera
cleanfuels Limited (Applicant) submitted before

Justice (Retd. 
) R.M. Lodha's Committee

pursuant to order dated 30.07 .2019 passed by
this Hon'ble court and revised public notice
dated 23.08.2OI9 published of website of

www. auctionpacl. com.



t?/

Pass such other and further orders as may be deemed

fit in the facts and circumstances of the case.

APPLICANT

THROUGH

(RrcHA KAPOOR )

Advocate for the Applicant

AOR No.1517

e-mail: richak4O7 @gma:\. com

DATED, tsld n



IN THE SUPREME COURT OF INDIA
CryIL APPELLATE .JURISDICTION

LA. No. of 2019
IN

Civil Appeal No. 1 330 1 I 20 15

),

Ors.

Subrata Bhattachan'a

Securities and Exchange

. . ..Appellant(s)
Versus
Boarci of Inclia and

. . .Respondent(s)

A{pJN_IgE_I44=TTER OF

M/s Meera Cleanfuels Limited ...Applicant

AFFiDAVIT

I, Prachi Prakash Dhole, daughter of Mr. Prakash

Dhole, aged about 31 years, director of M/s Meera

Cleanfuels Limited, having its registered office 2A/35,

B.D.D., S.S. Wagh Road, Naigaon, Dadar (E), Mumbai -

400014, do hereby solemnly affirm and state on oath as

follows:

1. I am u'ell conversant with the facts, records and

circumstances of the case. I am dulv authorised and

competent to swear to this affidavit.

2. i state that the accompanying application for

direction(s) has been read and understood by me and

the sarne has been drafted by the counsel under my

instructions.

3. i say that the contents of the said application are

true and correct to the best of my knowledge and belief.

---G?-
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gn. ',,r. .10{7
-r$q oeb 4. That the annexure(s) to the application are true

and correct copies of their respective original(s).

VERIFICATION

Verified at Mumbai on this 12rt'' day of December, 2ar9

that the contents of the above affidavit

knowledge and that no material circumstance has been

omitted therefrom.

r,1,

'NOTARIAL

r1

are true to my

Deponent
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Deponent


